
ACT No. XXV. O F  1852. ' 

Passed by the Governor General of India in Council, on 

1 the 14th May, 1852. 
0 

An Act for the execution of decrees made in appeal by Her Majestg in 

6 , /  f Council, or by the Courts of Sudder Dewanny Adawlut and of 
%-if" 

1 '  . . the Zillah and City Judges in the Presidency of Fort William in 
a , 

- -Bengal. 

WBEREAS it is expedient to amend thb law relating tb  the execu- 

tion of decrees made 'and passed in 'appeal by Her Majesty in  Council, 
and by ithe Courts of Sudder Dewanny Adawlut, and of the Zillah and 

A City Judges in the Presidency of Fort William in Bengal, It is hereby 
enacted as follows : 

I. ~ v e r ~  decree oi* order in appeal of Her Majesty in Council, or 
of any Court of Sudder Dewanny Adawlut, or of any Zillah or City 
Judge which shall be made after the passing of this ~ c t i  and also eveiy 
such decree or order in appeal which has been made before the passing 
of this Act, and for the execution or enforcement whereof no petition 
has been presented, shall be enforced and executed by the Court which 
lnacle the first decree or order appealed from, in the manner and * 

according to the rules and laws applicable to the execution and enforce- 
ment of original decrees or orders made by such last-mentioned Court. 



ACT No. XXV. O F  1852. 

11. Any party desirous of enforcing or obtaining execution of any 
such decree or order made in appeal as aforesaid, sha.11 present aepetition 
for that purpmse t o  the 'Court whiiili "made %h& first decree or order 
appealed from, and the said petition shall be accompanied by a certified 
copy of the decree or order made in appeal, and sought to be enforced or 
executed. 

111. . .  An , appeal .- shall . \ lie from any decree or order made by such 
< - ..-, - .  

% . & ' '  fkAk-menb6fied 'Court *Matink to the 'enfbmement or execution of any 
such decree or order made k; appeal as ~for&id in the same manner 
and subject to the same laws, rules and regulations as an appeal from an 
od& &r -decree m k b  upon .a petitim..far the enfmcement OF mewtian 
hfI itha decree our older fim$ appealed fiw'~ wo,dcl h v e  beea. 

., - 

2 
IV. Nothing herein contained shall be construed so as to prevent 

any Court of Sudder Dewrenny Adawlut from enforcing or obtaining 
I 

emcdimi of a decree cm urder made orpssed  b~ Her in C o w  
cil, X. Her: Majesty in Council shall think f t trr h a k e  or ozike~ the mid 
Court of Sudder Bewanny A&wlut ta snfome or agecute the same.. 

'. 

V. The provisions of Section VIII., Act XXV., 1832 afthe B q d  
Code shall extend to proceedings under this Act. 

\ 

VT. This Act shall apply only to $he Resiileney of Fort Willhm in 
Bengal. 
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